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SHRI B,S.V, PRAKASH KUMAR
MEMBER (J)

SHRI V. NALI-ASENAPATHY
MEMBER (T)

ATTENDENCE CUM-ORDER SHEET OF THE HEARING OF MUMBA] BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 04.O9.2017

NAME OFTHE PARTIES: MAN lndustries (lndia) Ltd.

MAN Infraprojects Ltd. & Ors.

SECTION OF THE COMPANIES ACT: 213 of the Companies Act, 2013.
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ORDER

TCP No. 13/397-398/NCLT/MB/MAH/2016
CP No. 671397-398/NCLT/MB/MAw2016
TCP No. 14l213lNCLT/MB/MAlV2017

For the Respondent's side stated that they need to file a reply in TCP

-1412077, at thei rcquest, 2 weeks' time has been given hereof for filing reply and

reioinder, if any, 2 weeks tlereafter.

List TCP 13/2016, CP 67120-1,6 and, TCP 1412077 along with other application

for hearin8 on 06.10.2017.

Since the parties have reported that several developments have been taken

place after filing this CB both parties are at liberty to file additional affidavits

bringing subsequent facts to the light of this Bench within 15 days hereof and if at

all any of them wants to reply to thos€ subsequent affidavits, palties are at libety

to answer to those affidavits within 15 davs from thereafter.

List this matter on 05.10.20U.
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B.S.V. PRAKASH KTMAR
Member (ludicial)

V. NALLASENAPATHY
Member (Technical)


